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आदेश/Order 
 

PER VIKRAM SINGH YADAV, A.M. : 
 

This is an appeal filed by the Assessee against the order of the Ld. CIT(A), 

Addl/JCIT(A) Patna dt. 08/12/2023 pertaining to Assessment Year 2020-21 

wherein the addition/adjustment of Rs. 31,80,276/- determined by the CPC while 

processing the return of income was sustained.  

2. During the course of hearing, the Ld. AR submitted copy of the 

rectification order dt. 28/06/2023 and stated that the mistake committed by the 

CPC has since been rectified and assessee has no further grievance and that 

the present appeal so filed by the assessee may be allowed to be withdrawn.  

3. The Ld. DR is heard who has not objected to the said request made by the 

ld AR on behalf of the assessee.  

4. After hearing both the parties and considering the material available on 

the record and in particular the rectification order passed under section 154 dt. 

28/06/2023 which has been brought to our notice during the course of hearing 

and the request so made by the ld AR on behalf of the assessee to withdrawn 
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the appeal, the present appeal so filed by the assessee has become infructuous 

and is hereby dismissed as withdrawn.   

5. In the result, appeal of the assessee is dismissed as withdrawn. 

Order pronounced in the open Court on 01/08/2024. 

         Sd/-          Sd/- 

   परेश म. जोशी                            िवŢम िसंह यादव 
        (PARESH M. JOSHI)                ( VIKRAM SINGH YADAV)    
Ɋाियक सद˟ / JUDICIAL MEMBER         लेखा सद˟/ ACCOUNTANT MEMBER 
  
AG  
 

आदेश कᳱ ᮧितिलिप अᮕेिषत/ Copy of the order forwarded to : 
 
1. अपीलाथᱮ/ The Appellant   
2. ᮧ᭜यथᱮ/ The Respondent  
3. आयकर आयुᲦ/ CIT 
4. आयकर आयुᲦ (अपील)/ The CIT(A) 
5. िवभागीय  ᮧितिनिध, आयकर अपीलीय आिधकरण, च᭛डीगढ़/ DR, ITAT, CHANDIGARH 
6. गाडᭅ फाईल/ Guard File  

 
आदेशानुसार/ By order, 
सहायक पंजीकार/ Assistant Registrar 

 


